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Original Application No. 67/2024/EZ
T oy o4 (Earlier Original Application No. 22/2024/PB)

Krishna Mandal = = ... Applicant(s)

Versus

State of Jharkhand & Ors. ... Respondent (s)

Affidavit of the Respondent No.

- 03, Jharkhand
State Pollution Control Board (JSPCB).

‘ON 18

i\ I, Kamlakant Pathak, S/o of Jitbahan Pathak presently
HY) |
D~ posted as the Section Head, Dumka Region, JSPCB having
= its office at T.A. Division Building, Dhurwa, Ranchi,
€3]

2 b

S Jharkhand

=

o~

§ 1.That, at present, I am working and posted as the
o

Section Head, Dumka Region, JSPCB and as such, I am

well acquainted with all the facts and circumstances

f this case.




I have gone through the order dated 23/04/2024

2« That,
passed by the Hon’ble National Green Tribunal, Eastern

Zone Bench, Kolkata in the present matter and have

understood the contents therein.

I am duly authorized to swear this affidavit.

3.That,
it is stated that I have gone through the

Further,
relevant files and records in the present case.

4.That, it 1is humbly stated and submitted that the
Hon’ble Principal Bench of the Tribunal in its order
dated 19/02/2024 in O. A. No. 22/2024/PB was pleased

To constitute a Joint Committee comprising of the

representatives of Central Pollution Control Board,
Pollution Control Board, District

Jharkhand State
Dumka to verify the factual position and

Magistrate,
suggest appropriate remedial action to the concerned

Authorities.

5.That, it is humbly stated and submitted that the Joint

Committee undertook visit of the site in question

Y202 Avw by

along with the applicant and the representative of the
Unit in in question on 16/04/2024. The Conclusion and

ccommendations of the Joint Committee is reproduced

Ywith for the sake of brevity: -



“4.0 Conclusion

a) In the light of the complaint received earlier about this
unit in the JSPCB office, vide JSPCB Regional Office
letter no. 680, dated 21/05/2022, the Unit was directed
to obtain consent from JSPCB. In compliance to above, the
Unit has obtained Combined consent (CTE/CTO) from the
JSPCB. Additionally, the Unit’s representative has closed
the window facing the complainant’'s house. A GI sheet
barrier has also been provided between the Applicant's
pPremises and the Unit's premises to prevent pollution from
rice husk and other activities from being air borne and

entering the locality / Applicant’s premises.

b) The result of the Ambient Air Quality which was monitored
near by the Unit in question in past (Details mentioned
in Para 3.2), were observed to be within National Ambient

Air Quality Standards as prescribed by CPCB.

c) The result of the Noise Level which was monitored on dated

16/04/2024 were observed within permissible limit.

d) As, the Unit is installed on an RCC (Reinforced Cement
Concrete) foundation and in an enclosed area / inside a
permanent structure (pucca house) the chances of vibration
and other air pollutants entering the Applicant's house

are negligible.

——d)
=N
=
I>
™ e) If Project Proponent will operate the Unit through
NO
S electric power supply instead of diesel engine, the
£

problems of noise pollution will be eliminated.

5.0 Recommendations: -

(v
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b) The project proponent will operate the Rice Huller Unit
using electricity only and the diesel engine should be

removed from the premises.

c) The windows facing the complainant’s house should

permanently be closed.

’

Photocopy of Letter No. 706
dated 22/04/2024 is annexed and

marked as Annexure - ‘A’.
6.That, this Affidavit is filed bonafide and in the
interest of justice.
7.That the statement made in forgoing paragraphs are

true to my knowledge in annexure are true copy of its

original.
DEPONENT
VERIFICATION:
L, - - J4
Verified at Ranchi on this the day of /Z/l.. May, 2024 that

the averments & facts stated herein above are true and

correct to my knowledge and belief and nothing material

etk T

DEPONENT

has been concealed therefrom.
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REPORT OF THE JOINT COMMITTEE

IN COMPLIANCE OF THE ORDER DATED
19.02.2024 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL (NGT),
PRINCIPAL BENCH, NEW DELHI IN

O. A.No.22/72024/PB
(PRESENTLY O.A NO. 67/2024/EZ)
IN THE MATTER OF
KRISHNA MANDAL VS

STATE OF JHARKHAND & ORS.
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1.0 Introduction

1.1 With reference to the order of the Hon’ble NGT, Principal Bench, New Delhi dated
19/02/2024 passed in O. A. No. 22/2024 (PB) which has been transferred to the Hon’ble
NGT, Eastern Zonal Bench, Kolkata and has been re-numbered as O. A. No. 67/2024 (EZ)
in the matter of Krishna Mandal Vs State of Jharkhand & Ors. a Joint Committee was
constituted by the Hon’ble NGT vide its order dated 19/02/2024 in the present matter
which comprises of the representatives from (i) Central Pollution Control Board (CPCB)
(ii) Jharkhand State Pollution Control Board (JSPCB) and (iii) District Magistrate, Dumka
Jharkhand. Copy of order dated 19/02/2024 is enclosed and marked as Annexure — I.

1.2 Direction of the Hon’ble NGT vide order dated 19/02/2024

The Hon’ble NGT, Principal Bench, New Delhi vide its order dated 19/02/2024 in O. A.
No. 22/2024 (PB) in the matter of Krishna Mandal Vs State of Jharkhand & Ors. has given
certain directions. The relevant portion of which is as under: -

“2. The applicant has submitted that they are living in village Sarsazol, Thana
Shikaripada, District Dumka, Jharkhand for the last 20 years. Nandlal Mandal has
setup rice and flour mill adjoining to their house in January, 2022 by shifting the same
JSrom his old house. The project proponent is operating the rice and flour mill by using
the diesel engine. His father is suffering from breathing problems. Studies of the
applicant are also being affected by the air and noise pollution caused. He made
complaints to the concerned authorities in April 2022 and July 2022 but no action has
been taken on the same.

3. Prima facie the averments made in the application raise substantial questions relating
to environment arising out of the implementation of the enactments specified in
Schedule-I to the National Green Tribunal Act, 2010.

4. In view of the averments made in the application, we also consider it appropriate that
a Joint Committee be constituted to verify the factual position and suggest appropriate
remedial action. Accordingly, we constitute a Joint Committee comprising of
representatives of Central Pollution Control Board, Jharkhand State Pollution Control
Board, District Magistrate, Dumka and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponents, verify the factual
position and suggest appropriate remedial action to the concerned Authorities. The
Jharkhand State Pollution Control Boaw the nodal agency for coordination and
compliance. '-\@“‘A - “"4);‘-.

1|Page




5. Even though in the present case cognizance has been taken by this Bench on the
basis of letter petition received by post with approval and assignment under order of
Hon’ble Chairperson, but in view of the facts and circumstances of the case including
the fact that the place of accrual of cause of action lies within jurisdiction of the Eastern
Zone Bench of this Tribunal at Kolkata, we are of the considered view that it will be
appropriate if the case is further heard by the Eastern Zone Bench of this Tribunal at
Kolkata.

6. Accordingly, the Registry is directed to list the matter before the Eastern Zone Bench
of this Tribunal at Kolkata on 23.04.2024 after obtaining orders from Hon’ble the
Chairperson for transfer of the case.

7. Factual and Action taken Report by the Joint Committee and reply/response by the
respondents be filed before the Eastern Zone Bench of this Tribunal at Kolkata by email
ngtjudicial-kolkata@gov.in ................ ”

1.3 In compliance to the order dated 19/02/2024 of the Hon’ble NGT, Principal Bench,
New Delhi a Joint inspection was carried out by the Joint Committee as constituted by the
Hon’ble Tribunal on 16/04/2024 in presence of the Applicant and the representative of the
Unit in question. The Joint Committee comprised of the following members: -

a) Sri Anjaneyulu Dodde, Deputy Commissioner, Dumka
b) Sri Rajiva Kumar Sinha, Regional Officer, JSPCB Regional Office, Dumka.

¢) Sri Toufic Aslam, Scientist — C, CPCB Regional Directorate, Kolkata.

2|Page




2.0 Site Visit

2.1 The Joint Committee, as constituted by the Hon’ble NGT undertook visit of the site in
question along with the application and the representative of the Unit in question on
16/04/2024. The observations of the Joint Committee during field visit are as follows: -

a)

b)

d)

g

3|Page

The rice mill (which is in question in the O. A.) is actually a Rice Huller Unit, also
known as the rice husker, it is a machine used to remove the outer husk of paddy
(rice grains). Furthermore, this machine is used to grind wheat to produce wheat
flour.

During the inspection, it was noted that a diesel engine of power 10 HP, as well as
an electric motor is provided for operating the said Rice Huller. It was further
observed that the Unit has provided a silencer with the diesel engine, which is at a
height of 2 meters above the roof level of the Unit.

The project proponent has provided both diesel engine and electric motor for
operation of Rice Huller Unit. In this regard, the project proponent and local
villagers informed that at present the Unit is mostly operated by electricity only but
in special circumstances when there is no electricity, then the Unit is operated by
diesel engine.

The Rice Huller Unit has obtained Consent to operate (CTO) from JSPCB under
Green Category Industry vide Board’s Ref. No. JSPCB/RO/DMK/CTO-
17221686/2023/187 dated 2023-10-10 for the Product and Capacity rice — 300
Kg/day & Flour — 40 Kg/day which is valid up to 30.09.2028 Copy of Consent is
enclosed and marked as Annexure — II.

During the inspection, it was observed that the Rice Huller Unit and the Diesel
Engine is set up on an RCC (Reinforced Cement Concrete) foundation and both are
installed in an enclosed area / inside a permanent structure (pucca house).

During the inspection, it was observed that two windows of the house where the
Rice Huller Unit is installed is located towards the complainant's house which was
found closed. Rice Huller representative informed that the said windows have been
kept closed for last 02 years to prevent the rice husk or other materials from being
air borne and entering the locality / Applicant’s premises.

A tin sheet barrier is provided between the Applicant's premises and the Unit's
premises, the distance between the Boundary wall of both the premises is approx 2
feets.




0

3.0 Ambient Air Quality and Noise

level Status: -

3.1 In compliance with the Hon'ble NGT order and to verify the factual status of noise
levels during the inspection of the Joint Committee on 16/04/2024, a noise level
monitoring was conducted by JSPCB Officials. The result of the Noise Level

Monitoring is given below in table: -

Table - 01: Noise level Monitoring Result

Place: M/s Biswajit Mandal, At — Sarsajol,
P.O. — Shikaripara, District — Dumka.

Date: 16/04/2024

S.N. Location Time Report (Sound Level)
LAF (Max) —72.9 dB
L Nearby Complainant House 01:57 PM LAF (Min) —53.6 dB

Average — 63.25 dB

2. Near Milling Side 02:15 PM

LAF (Max)—75.4 dB
LAF (Min) —54.0 dB
Average — 64.70 dB

3.2 However, in the past, Ambient Air Quality Monitoring (AAQM) of the Rice Huller
Unit was conducted by two different laboratories in response to complaints, and in both
instances, the AAQ parameters were observed within permissible limits. Monitoring

parameters of both reports are shown below: -

Table - 02: Result of AAQM by Yugantar Bharti Analytical & Engineering Laboratory

Monitoring Date: 18/10/2022 to 19/10/2022
Parameters Sampling Location Standard

Site A Site B Site C 0
(Name) (Name) (Name)

PM, s (ug/m’) 59.7 62.3 64.8 100

PMy (pg/m’) 26.3 29.1 273 60

SO, (pg/m’) 14.0 16.0 15.0 80

NOx (ug/m°) 25.8 28.8 24.1 80

Table 03: Result of AAQM by Envirocheck Laboratory, Dhanbad

Monitoring Date: 14/09/2023
Parameters PM;, (pg/m"') PMy, (pg/m3) SO, (pg/ms) NOx (pg/m3)
Location: 50.10 80.09 6.09 25.0
At North Side
Location: 47.30 74.10 5.67 23.46
At East Side
Limit 60.0 100.0 80.0 80.0
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40 Concusion @

a) In the light of the compl CB office. :ll
- ST . e directed 1O
ISPCB Regional Office letter no. 680. dated 21/05/2022. the Unit Wi d(lf nbined
obtain consent from JSPCB. In compliance to above. the Unit has obtained <
consent (CTE/CTO) from the JSPCB. Additionally. the Unit’s representatt

the window facing the complainant’s house. A GI sheet barrier has also be d .
on from rce

plicam’s

amt received earlier about this unit in the JSP

ve has closed
en provide.d

between the Applicant's premises and the Unit's premises to prevent P“”“‘f N
husk and other activities from being air borne and entering the locality © AP
premises.,

by the Unit in

bj The result of the Ambient Air Quality which was monitored near ;
. National

question in past (Details mentioned in Para 3.2). were observed to be within
Ambient Air Quality Standards as prescribed by CPCB.

. T ~ T . 3 - VCI S)\ed
¢) The result of the Noise Level which was monitored on dated 16/04/2024 were obser
within permissible limit.

d) As. the Unit is installed on an RCC (Reinforced Cement Congerete) foundation and
an enclosed area / inside u permanent structure (pucca house) the chances of vibration
and other air pollutants entering the Applicant's house are negligible.

¢) Il Project Proponent will operate the Unit through clectric power supply instead of
diesel engine. the problems of noise pollution may be minimized.

5.0 Recommendations: -

@) The project proponent will operate the Rice Huller Unit only durine d

. ay time and in
the closed premises.

by The project proponent will operate the Rice Huller Unit usine

| ' ‘ | electricity only and
the diesel engine should be removed from the premises. -

o) The windows fucmg the complamants house should permanently pe closed

A\ A, A ,A\
Ay C& N
(Tolific Aslam) (Rajiva Kumar Sinha)

Scientist - *C Recional Officer, DL'Pl'll‘\' (:‘ ulu Dodde)

C'PCB. Kolkata JISPCB Regionil'Odfice. Dumka oMmmissioney

Dumky
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Photographs:

Sarsajol, Jharkhand, India

AGR7+W86, Sarsajol, Jharkhand 816118, India

Lat 24.141535° Long 87.511824°

16/04/24 12:39 PM

Note : Captured by Sandeep Lakra (MTS)
12.6 km/h &8 1a%

5, %

Sarsajol, Jharkhand, India
AGR6+MXS5, Sarsajol, Jharkhand 816118, India
Lat 24.141618° Long 87.511918°

16/04/24 12:34 PM

Note : Captured by Sandeep Lakra (MTS)

S

] GPS Map Camera
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Photo 4: -Electricity connection
Provided for operations of rice huller

Google

Photo 5: - Stack height of diesel engine.

J GPS Map Camera
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Annexure -|

Item No.4 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid V.C. Option)

Original Application No. 22/2024

Krishna Mandal ...Applicant
Versus

State of Jharkhand & Ors. ...Respondents

Date of hearing: 19.02.2024

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: None for the Applicant.

Application is registered based on a letter petition received by
post.

ORDER

1= Krishna Mondal has sent by post the present letter petition to this

Tribunal, which has been treated and registered as O.A. No. 22/2024.

2. The applicant has submitted that they are living in village Sarsazol,
Thana Shikaripada, District Dumka, Jharkhand for the last 20 years.
Nandlal Mandal has setup rice and flour mill adjoining to their house in
January, 2022 by shifting the same from his old house. The project
proponent is operating the rice and flour mill by using the diesel engine. His
father is suffering from breathing problems. Studies of the applicant are also

being affected by the air and noise pollution caused. He made complaints to

the concerned authorities in AgiRRPA.and July 2022 but no action has
been taken on the same. /, $ - B

{:sgxggoé
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0O.A. No.22/2024 Krishna Mondal Vs. State of
Jharkhand Ors.
-2-
3. Prima facie the averments made in the application raise substantial

questions relating to environment arising out of the implementation of the

enactments specified in Schedule-I to the National Green Tribunal Act, 2010.

4, In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we constitute
a Joint Committee comprising of representatives of Central Pollution Control
Board, Jharkhand State Pollution Control Board, District Magistrate, Dumka
and direct the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponents, verify the factual
position and suggest appropriate remedial action to the concerned
Authorities. The Jharkhand State Pollution Control Board will be the nodal

agency for coordination and compliance.

5 Even though in the present case cognizance has been taken by this
Bench on the basis of letter petition received by post with approval and
assignment under order of Hon’ble Chairperson, but in view of the facts and
circumstances of the case including the fact that the place of accrual of
cause of action lies within jurisdiction of the Eastern Zone Bench of this
Tribunal at Kolkata, we are of the considered view that it will be appropriate
if the case is further heard by the Eastern Zone Bench of this Tribunal at

Kolkata.

6. Accordingly, the Registry is directed to list the matter before the
Eastern Zone Bench of this Tribunal at Kolkata on 23.04.2024 after

obtaining orders from Hon’ble the Chairperson for transfer of the case.




(¥

0O.A. No.22/2024 Krishna Mondal Vs. State of
Jharkhand Ors.

=3=
T: Factual and Action taken Report by the Joint Committee and
reply/response by the respondents be filed before the Eastern Zone Bench

of this Tribunal at Kolkata by email ngtjudicial-kolkata@gov.in preferably in

the form of searchable PDF/OCR Supported PDF and not in the form of

Image PDF.

8. A copy of this order be sent to the Member Secretary, Central Pollution
Control Board, Member Secretary, Jharkhand State Pollution Control Board,

District Magistrate, Dumka by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

February 19th, 2024
N




Annexure-l| ‘a'

JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No. JSPCB/RO/DMK/CTO-17221686/2023/187 Dated : 2023-10-10

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2023-09-08 of Bishwajit Mandal, Occupier Name :Bishwajit Mandal for consent
under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act, 1974 and under
section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

2, Documents Relied Upon:
(a) The content of inspection report ref no. 2080 dated 04.10.2023 of R.O., Regional Office-Cum-
Laboratory, J.S.P.C. Board, Dumka.
(b) The content of Own land.

(c) The content of Combined Consent (CTE & CTO) Ref No.
JSPCB/RO/DMK/CTE/CTO14001949/2022/10 Dated : 2022-11-22

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Sarsajole , P S -Shikaripara , District -DUMKA , as follows:

Project Site-Area Investment Product & Capacity Period of CTO
(Rs)
Plot Nos. Area Date of issue
To

Before Mauza - 2 Bigha 02 Lac Rice hullers only- 300 30/09/2028
Expansion Sarsajole, J B 4 Katha Kt/Day & Flour - 40

no. 02, Khesra Kg/Day

No. 453

A) Specific Conditions:

\ &

1. That, the occupier shall obtain raw material from valid source “orﬂyi A TEA

2. That, the occupier shall submit A A Q R & N M R within consent period.



3. That the occupier shall maintain premises neat & clean and wetting of the ground with appropriate
technique.

4. That, he(they) shall implement Rain Water Harvesting.

5. That, he(they) shall dispose solid waste properly.

6. That, he(they) shall do tree plantation & maintains.

7. That, the occupier shall submit applications for renewal of consent under section 25 / 26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of

Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 30.09.2028 with
documents showing compliance of all of the above conditions.

B) General Conditions :

@ That, the occupier shall maintain the National Ambient Air Quality Standard given below:




Concentration in Ambient Air

SN Pollutant Xime Weighted Industrial, Ecologically
NETRS Residential, Rural | Sensitive Area
and Other Area (notified by
Central Govt.)
(1 2) A3) 4 )
1. Sulphur Dioxide Annual 50 20
(SO2), pg/m3 24 hours 80 80
2. Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
um) or PM10,
pg/m3
4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
um) or PM2.5,
pg/m3
5. Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3

Note : Serial no. 1 to 4 — Mandatory N
Serial no. 5 to 12 As applicable for specific type of m&ustr\y o




W

2 That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:
SN Parameter Standard
3) That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other

sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard
“4) That, the occupier shall dispose of solid wastes as follows:
SN Waste Type Mode of Disposal

&) That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

) That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

®) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5)
paragraph 3 of this CTO yearly at required periodicity.

f

=}

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Co “Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; ixonment (Protection) Act, 1986 and Rules
made there under.




@

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

T The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Digitally signed by KAMLAKANT PATHAK
DN: c=IN, 0o=PERSONAL, title=1364,

This is issued with the approval of the Competent authority KAMLAKAN Sieneanoms

9bdff27, postalCode=826001,
st-Jharkhand

TPATHAK SR e
4fd520481 93da03ed83(90d4eeb1 30f7a57

a3dfa7, cn=KAMLAKANT PATHAK
Date: 2023.10.10 18:06:48 +05'30"

(Kamlakant Pathak)
Regional Officer

Memo No. : JSPCB/RO/DMK/CTO- Dated : 2023-10-10
17221686/2023/187

Copy to:  Sri Bishwajit Mandal of M/s Bishwajit Mandal, At.- Sarsajore, Po. Bankijore, Ps.- Shikaripara,
Dist.- Dumka 816118/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines,
Government of Jharkhand, Ranchi /Deputy Commissioner, Dumka / Chief Inspector of Factories,
Government of Jharkhand, Ranchi / Member Secretary, JSPCB, Ranchi for information & necessary action.

Dlgmbly slyud by KAMLAKANT PATHAK
0=PERSONAL title=1364,

KAMLAKANT PATHAK zZezaessa

Bne 2013 1010 ll'07ﬁ +05'30

(Kamlakant Pathak)
Regional Officer
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Annexure-ll|
%\ Jharkhangd State Pollution Control Board,
R‘memeo é-?z Regional Offjce.- cum-Laboratory, Dumka
| pated /9/0U [0 > Y
— Noise Level Monitoring Report |
Si. No. Date s I
M/s Biswajit Mandal, At.- Sarasajol, P.o.- Shikaripara, Dist.- Dumka
Point -1 16.04.2024 (01.57 PM) LAF (Max) 72.9dB Average
(Ncarba Cerfonre v
n clie. )
LAF (Min) 53.6 dB 63.25dB
Point -2 |16.04.2024 (02.15PM)  [LAF (Max) 75.4 dB Average
(Near witley ¢ “\S)
LAF (Min) 54.0 dB 64.70 dB

(Ravi Kumar)

AS.0
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YUGANTAR BHARAT!
NVIRONMENTAL ENGINEERING
oSty latoraiory vide corifcate Number TC4032
2015 EBO ‘s-:nm(.:on:t.ol Board (JSPCB)

Test Centificate

Di — ‘
2acliing | Chamicy Ivic]agoya]22]2lo -t Air Quality
M@&mosphmc Pollution Sample OQQFﬂptlon ———— T 105234-A01
W 224 October, 202, [ReportiD
TYP® of Industry M any) L M7 T ypkOrderDate
Report tssus 1o | Huller i - | Job code/ Ref. no-
& DR R S i
M/s Bishwajit Mandal |
Dioy.arsajore, PO - Bankijore, PS - Shikaripara s
| Sampling Parigg 215t~ Dumka - 816118, Jharkhand. e e ,
Saming Prtgeq————| W02 602z ogeafsamgeclecion___| & YPAEELTEER—
————— | S:5182 and CPCB Air Manual Volume-1(NAAQM/3612012:13) T
A, North 2408'30.2"N, 87 30'43.
s‘w LW Side = 120'42.8"E
B. EastSide 24908'30.6"N, 87°30'4Z. |
o 0 7" '43.9"E .
C.  South Side 2808'30.7°N, 87030'43.9 -
Meteorological Cond. of Bl _ North-South
\Stmmn:z.md' I - Cloudy LBy Temp. 28 .
— 21102022 | Analysis Started on | 2111012022 | Analysis completed on
P A '.'...T.‘t Re‘um e L u' ' —-\‘
arameters Sampling Location | Limits |
' TestHigthods Units | MU% o a Site B Site C ‘ i
| Particulate matter (M) I1S:5182 (P-23) 2006, RA 2017 pgm® | 268 597 623 | 648 o
Particulate matter (PMas) | Iss182(p-20) 2019 wgim | 260 | 263 204 27y | ® |
Sulphure Dicxide (S0,) IS5162 (P-2) 2001 RA 2017 pgin' | 784 14.0 160 | 150 |
Nitrogen Dioxide (NO2) 1S:5182 (P-6) 2006 RA 2017 pgim: | M7 258 28.8 ‘ 241 8 }
'.....End 0' Rewn..“.‘ -
Limit is specified as Environmental (Protection; Rule - 1985.
Abbreviation MDL _ Minimum detecton limit. BDL - Below detection bmit |
Env. Condition of Lab Laboratory is mainiaining. Temperature 27 + 2°C and Relaive Humidity 65 + 5% - all testing areas as pes 1S 196 1968 C)
Specific contractual notes | All values are expressed i1 as unil and resuls sted refer only to the tested sar e a3 sco icabee parameler i Lab § Permanent Eachn,
This report, 0 full of in oart. shall not be used for adversing of as evidence i 3y court of law S e
Thes repon cannot be reproduced. except whea 1 tull. without the witten permission of the CE g
The sampies coliected shall be destioyed after 7 days from Ine date of issue of the centficats uness spe. fed overwse
The kabiity of the laboraiory Is limited o he nvoced amount. ) —
All disputes are subected 1o the Ranchi Jutisdiction. S R—
Remarks ) ‘Samples comply with prescribed limits. e

Sample Orawn By - Mukesh Singh
Testsd By - Akash Khalkho (Lab Analyst)
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52

TC-11501

Certifley
150 9oe1bv0 1S0/1E¢ 17¢ys. 2017 (NABL) & Rec o
Lab: MIG Ry e S0 45001 : 2018 Certified i sbor e - —
OUsing Colony, Dhanbad, Pin - 82!,')!)1 Staite ’” vknand (983006702 P
AT NO : ENVIK/EMZ37
TEST RIZPORT
72217 9.2023 o
1T THuiler Mill
m':e:fthe&r‘ Biswajit Mandal e - Type of Industry | l”“' |
S ! -t
Addres T 12092023—}309202! !
s At. - Sarsajora, P.0. - Bankijore, P.5. - Shika: . ara, Dist. —TSam,)hnﬁ.Pjﬁeww.— | 14.09.2023 -14.09.2023 |
Dumka - 816118 Period of Analysis__ 2023 |
| "Date 0 of Isse o o L Let L= Ambient A i
" e Ol 195~ - S nasle mbient Air
Zag:’zi:mg Plan ENV/S0P/01 Deviation from the Sar pling Method | : | No |  Type of Samp ; l i
edure | PO ST —
and Plan 3 - N TV T3 JTR(A)/1/23-24 ’
Sample Sealed Sample ID l ENV]K/?G/Scp./A/! "ReportNo. | : [ ENVJK/76/Sep./TR(A)/1/ t
Condition No. ! ' | T Mo e
A] __ GENERALINFORMATION - e m——

(Saswata Burman Roy, Dy. Quality Manager)

1. Location of Sampling At North Side

2. Duration of Sampling 24 hrs. (10:00 a.m.~ 10:00 am) .
'B]  RESULTS 2 r

SL. PARAMETERS UNIT METHODNO. RESULTS | LIMIT

NO. 5
- - S— e —— ¥ :

1. Concentration of PM2s ug/ms3 USEPA 1997a,40 CFR Purt 50, Appendix L: 2006 50.10 | 60.0

2 Concentration of PM;¢ pg/ms3 1S 5182 (Part 23) : 20006 . 80.09 | 100.0

3. Concentration of S0z | pg/m? IS 5182 (Part 2) : 2001 6.09 80.0

4. Concentration of NO2 pg/ms ' IS 5182 (Part 6) : 2006 25.0 80.0

Remarks : Result shows that all parameters are within linit us jier JSPCIL

Result relates only to the sample tested. o T o 3
Reviewed By : Authorised Signatory :
/
y ‘V/

(Dr. Ajoy Paul, Quality Manager)

Kolkata Office - 63/8 Rastragurt nue, Kolkata -
Envall envirochedk20¢
a

Website

- wWww envirock

700028 { 033-25792391/25491‘50:,
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"%EN VIROCHECK

Certifieq
ISO‘mmhzy Isso/"“:"025 2017 (NABL) & Recognised by [SPCE
&1504 - 2018 Certified Laborators

0
TC-11501

Lab:
HUG R-3 “Wlln‘ Cokmy. Dhanbad, Pin - 826001, Srate - fharkhand { 9030067044

-y w ‘
TEST REPORT EORMATN
%mumnm} P
MName i T I = (. | Huiler Mi
{ :::x:t:\l.ﬁ'ne : 1 Blswam Mandal Type oF IRy |
S - i =
| Address I T t. - Sar ~ | sampling Date L 1?.2?2_92_3 13.09.2023
{ At. - Sarsajora, P.O. - Bankijore, P.S. - Shikaripara, Dist. amy 1 14 09.2023 - 14.09.2023
i | Dumka - 816118 P'""’d of Analysis ¢ { 9.2023
L*““* -—£~ Datt' Of lssqg_, - f:S 1? 2 Ambient Air
e ; seem e B ; - ; I ample |
3‘ :amplmg Plan ‘; ENV/SOP/01 [ Deviation from the Sampling Method ; - [ No Type L p ‘ i
Procedure b AT . 1 T WO
E—— and Flan S ey . TENVJK/76/Sep./TR(A}/11/23-24
g Sample * | Sealed T 'Sample ID ENVJK/76/Sep./A/Il Report No. £ | ENIR/ PRI IRAL
Condition | l No. S I TR | ) =
A} GIENERAL INFORMATION
L. Location of Sampling At East Side
2. Duration of Sampling 24 hrs. (10:30 a.m. - 10:30 a.m.)
B] _RESULTS ‘
SL. PARAMETERS UNIT METII0D NO. ' RESULTS el
NO. |
) Concentration of PMzs ug/m3 USEPA 1997a,40 CFR Part 50, Appendix L: 2006 47.30 60.0
2. Concentration of PMio pg/m3 1S 5182 (Part 23) : 2006 74.10 100.0
3. Concentration of SO; ug/ms3 IS 5182 (Part 2): 2001 5.67 80.0
4. Concentration of NO: pug/m3 1S5182 (Part 6) : 2006 ( 2346 80.0
1
Remariks Result shows that all parameters are within limit as per ]SPCB.
Result relates only to the sample tested. o
Reviewed By : Authorised Signatory :

(Saswata Burman Roy, Dy. Quality Manager)

Vv

(Dr. Ajoy Paul, Quality Manager)

Kolkata Office : 63/8, Rastraguiu Avinue. Kolkata
Email s envirocheckb0@0
Website fwWww.envirocheck

700028 ( 033-25792891/25497490

Page 2 of 3



APPLICATION NO,: 17221711 DTD. 08 09,2023 TEST HSPORT

:&"&:J;"“’ : | Biswajit Mandal I " [ Typeofindustry | : | Huiler Mill j
Address ‘ ﬁﬁ;ﬁ'f?fﬁ'l';“" - Bankijore, PS. - Shikaripara, Dist - | Sampling Date | : | 12.09.2023 -13.09.2023
Perlogi_,pfAn.alyss 1483%8;; -14.09.2023
| %:E\‘%“g:rl:“ :V/SOPIOI :‘):;i;g?‘n from the Sampling Method . '0“:15:(’ Type of éamlpel‘;e [ : T Ambient Air |
B :mon : | Sealed Zaor‘nple ID | : [ ENVJK/76/Sep./A/ll Report No. : E ENV]K/76/Sep./TR(A)/111/23-24 i
A]  GENERAL INFORMATION
1. Location of Sampling At South Side
2. Duration of Sampling 24 hrs. (11:00 a.m. - 11:00 a.m.)
B] RESULTS
:l(; PARAMETERS UNIT METHOD NO. RESULTS LIMIT
1. . Concentration of PMzs pg/m3 USEPA 1997a,40 CFR Part 50, Appendix L: 2006 44.86 60.0
2. Concentration of PM1o pg/m3 1S 5182 (Part 23) : 2006 71.81 i 100.0
3 Concentration of SO2 pg/ms3 1S 5182 (Part 2): 2001 5.8 80.0
4, Concentration of NO2 pg/m3 IS 5182 (Part 6) : 2006 23.54 80.0
Remarks : Result shows that all parameters are within limit as per JSPCB.

Result relates only to the sample tested.

Reviewed By : Authorised Signatory :

% ¥

(Saswata Burman Roy, Dy. Quality Manager) (Dr. Ajoy Paul, Quality Manager)

<End of Reports
“a AR

Kolkata Office : 63/B, Rastraguru Avenuce, Kolk gt i e
‘e Kolkata - 7000

Email : envirocheck5000 0l oy 28 ( 033-25792891/25497490

Website s www.envirocheck in

Page 30f 3
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